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CENTRAL AMMINISTRATIVE TRIZUNAL, FRAUMCIFAL 1207
MEW DELHI

HON'BLE MR. S.R. ADIGE, MEMIZR (1)

HON'BLE DR, A, VEDAVALLI, MEM3EX (J)

shri vinod Kumar,

Constable (2373/04F),

s/e shri Tej pal singh,

R/lo vill, & P.0. Hisauwada,

Jistt. Meerut, U.F. .o pPLICANT

(3y Advocate: shri shankar Raju)
VERSUS
1« Lt. Governor of NCT 7elhi & UCI,
through the Commissioner of Folice,
Police Hgrse, M,5,0, Building,
I.p. EState, New mlhio
2, Dy. Commissionar of p olice,
3rd DAP, New Police Lines,
Kingsway Camp, 2elhi-110009, .. RESFCNI N T

(8y Advocate; shri 0O,N, Trishal)

03DER (CRAL)

BY HON'BLE MR, S.R, ADIGE, MEMBER (A)

The prayer in this O,A, is for keeping
the depax‘fg)g\qtal enquiry against the applicant
Shri Vinod Kumar, Constable DAB in sbeyance till
the final disposal of the case bearing FIR No.247/94
under section 304A IFC pending in the Court of
Metropolitan Magistrate, New Delhi, Shri Trishal,
respondents* counsel has stated at the Bar that
the respondents would have no objection in keeping
the departmental proceedings in abeyance till the
disposal of the abovenoted criminal case against
the applicant with the liberty available to the

respondents to revive the departmental proceedings,

if so advised after the outcome of the criminal

A\



proceedings against the applicant/

2, In view of these submissions made by

Shri Trishal, this O,A, is disposed of with a
direction that the respondents should keep the
departmental proceedings against the applicant in
abeyance till the final disposal of the criminal case
pending in the Court of Metropolitan Magistrate,

New Delhi, with the liberty reserved to them to
revive {tif so advised , after the criminal case is

concluded, No costs,

4 g
( DR, A,VEDAVALLI) (SR, IGéO )
MEMBER {(J) MEMBER (A)
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